IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRIRCIPAL BENCH
NEW DELHI

' OA 1525/92

Ney Delhi this the 7th day of pugust, 1997.

Hon*ble Shri S.R. Adige, Member (n)
Hon'ble Sat.Lakshai Suaminathan, Aesber (J)

shri Kunual Pal
s/e Sh.Jurgkhan, resident of

21/5’ Islam Glﬂj,nagtngabﬁd
yerkigg as Y.K.C. Loce Shed,Jhansi

Central Ralluaye.
: i eoe Applicaﬂt

(8y Advocate ghri H.P.Chakravorty )

Vse

1, Union of Ind a, through Secretary,
Ministry of Railways, Rail Bhawan,
> Neu Delhi.

2., The Generael Manager, Central Railsay,
Bubay, VI )

3. The Divisional Rallvay Ranager,
Central Railuay, Jhansi,

(By Advecats Shri H.K.Ganguani ) «e« Respondente

o R D €7 (ORAL)
(Hon*ble Shri s,R, Adige, Ramber (a)

Aﬁpnc ant hpugns the reversion erder deted

10,12,90 rwerting him te the post of ond Fireman, grade
. & 825-1200(RPS) te the post of Y.K.Co

2, It is not disputed that the spplicant wvas promoted
as such on adhoc basis by the order dated 10,5.88(Page 14-
1S of the C.A.). His contantion is that although persons
junier te him vers retagined as 2nd Fireman, Grade M 825-120!
(RPS) but, he has bsen atbitrarily and discriminatorily
reverted frem the post,
3. The respondents on the other hand contend that the
applicent uas urongly promoted, on adhoC basis as 2nd
Fitemen, Grade & 825-1 200( RPS) becsuse pareons senior te
spplic snt had still not been premoted, snd when error uas
detected, the applic aht was reverted by the impugned order
dated 10,.12.90. yZ



2o

v &, The question yhether psrsons junior to the applieact
have been reteined as 2nd Fireman or not, is a question of
pect and would depend on applicent’s position in the
seniority 1ist, Neither party have preduc ed the seniority
1ist, to emable us to determine conclusively on this point.
S. Hoyever, ue note that the impugned order dated
10.12.90 suffers from en iifirmity for ths reason that no
| shou Cause notice uas given to the spplicant before
geverting him, snd there sre No materials oOR record fer use
te eonclusively hold that the applic ent indeed ha¢ wrengly
pson premoted as ond Fireman Grads n 825~ 200(RPS) as
sontended by respond ents.

6. Under the circumat anc 88, this Oa swcceads to this
extent that the ispugned erder dated 10.12.,%0 s quashed
and set eside. Respondents ghould issue a shou cguse notice
in respect of any action thet they propose to take against
the applicant, and give him a reasonabls opportunity of

. being heard bgfore they pass appropri.ato orders ina

sccerdance uith laue These dirsctions should be compliad
with by the respondents W thin three monthe from the datse

of receipt of @ copy of this judgment,

7. OA stends disposed of as above. Mo costs.
. /' ’\I[C"ZL o
(smt.Lakshmi Suaninathan) (s.R. Adige)

Renber (3) : nember (A)



